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CST, Indore    ….                                        Appellant 

                                         (Rep by Sh. R. K. Majhi,  DR) 

 

VERSUS 

 

Balaji Services     .…                                  Respondents 

(Rep. by NONE) 

 

CORAM :    HON’BLE MR. ANIL CHOUDHARY, MEMBER (JUDICIAL) 

  HON’BLE MR. BIJAY KUMAR, MEMBER (TECHNICAL) 

                                                             

FINAL ORDER NO.  

 

PER ANIL CHOUDHARY : 

 The Revenue has filed the present Misc. Application for 

withdrawal of the Appeal pursuant to the instructions dated 11.07.2018 

issued by the CBEC enhancing the monetary limit for filing the appeal before 

this Tribunal/Courts.  The learned DR for the Department prays for 

withdrawal of the appeal.  None is present for the assessee/Respondents. In 

this view of the matter, the application is allowed and the appeal filed by the 

Revenue is dismissed as withdrawn. 

 

(Dictated & pronounced in the open court) 

 

 

(BIJAY KUMAR) 

MEMBER (TECHNICAL) 

 

(ANIL CHOUDHARY) 

MEMBER (JUDICIAL) 

 

 

Ckp. 


